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ANDHRA PRADESH ACTS, ORDINANCES AND
REGULATIONS Eic.

The £following Act of the Andhra Pradesh
Lagislative Assembly which was reservea
-by the Governor on the 19th May, 1959
for the consideration and assent ©Of the
President received the assent of the
President on the 4th February, 2000 arng
the said assent is hereby first published
on the L7th Februwary, 2000 in the Aadhra
Pradesh Gazetie for general informaticn:-

ACT No. 1 OF 2000.

An Act to amend the Azamabad Industrial
Arez (Termination and Regulation of
Leases) Az=t, 1992, .

‘Be it enacted by the Legislative
Assembly of the State of Andhra Pradesh
in the Forty-ninth Year 9f£ the Republi

of India,as £allows:-
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1. (1) This Act may be called ;he
Azamabad Industrial Azea ({(Termination
and Regulation of Leases) (Amendment)
Act, 2000.

{2) It shall come into force on such
date as the Government may, by notifica-
tion in the Andhra Pradesh Gazette,
appoint.

Z. In the preamble to the. Azamabad,

Industrial Area (Termination and Reyula-
tion of Leases) Ahet, 1992 (hereinafter
referred to as the principal Act), for
the last paragraph, the following shall
be .aubst:.tuted namely: -

"And whereas it is necessary to give
effect to' the Directive Principles of
State Policy as contained in clauses (b)
and (¢) of article 3% of the Constitution
of India:;

And whereas it is considered expedient,
in public -interest, to terminate by law
suck of the existing leases or other
arrangements made oaor entered into in
respect of demised plots or portions
thereof in Industrial Area, Azamabad,
Hyderabad, which attract any of the

rounds stated in-clause (b} of -sub—

section (1) of sectiomr 3, tocurb, misuse
or violations and to prevent the non-

industrial wuse, includiny unanthorised

constructions and-te regulate the leases
afresh, as may be decided by the Govern-
ment, with such uniform terms and condi-
tions including reduced lease period and
revised rates of premium and gquit rent
and adoption of standard format of lease
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deed, thereby ensuring’ maximum use of
s _ating infrastructure facilities and
proper management of valuable urban
property of the Govermment®. '

- 3. For sections 3 and 4 of the
principal Act, the feollowing shall -be
substituted, namely:-

‘Termination| 3. (1) {a) Notwithstanding any-
of Leases. | thing contained in the Indian
Contract Act, 1872, the Transfer of Pro-
perty Act, 1882, or any other law for
the time being in force, and the terms
and conditions of any lease entered into
or other arrangement made with any person
ifd respect of any demised plot either by
the erstwhile Nizam's Government of by
the erstwhile Government of Hyderabad or
by the Government of Andhra Pradesh prior
to the appointed date, all those leases,
sub—-leases or other arrangements made or

entered into through a registered—deed:

or otherwise in respect of all demised
plots in Azamahad Industrial Area which
after due enguiry attract one or more of
the ground for cancellation of lease as
spvecified in clause {(b) shall stand ter-
minated on the appointed date and there-
upen all such leases, sub-leases or any
other arranyement whatsoever made by the
person in occupation of the demised plot
shall stand annulled and every such demised
plot shall vest in the Government free
from all encumbrances.

{b) Notwithstanding anything contained
in any other law for the time being in
force, the Jleases of plots or portions
shall be cancelled on either all or any
of the following grounds namely:-

Supstitn—
tion of
new
setions
for
sectioas 3
and 4.

"Centyxal AcL
.9 of 1872.

Ceptral Act
4 of 18892,
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i) misusing of land for a purp~ e
other thap the purpose for which land
was allotted including non-user; or

{ii)* sub-lettiny - or transferring
the plets or portions of plots by entering
into disyuised partnerships and other
unauthorised transfer of interest in the
plot: or

(iii) violation of any terms, con-
ditions or covenant specified in the
Lease Deed.

Explanstion: For the purpose of this
act, where & lessee enters into a partner-
ship, agreement or other arrangement for
carrying on any activity whatsoever cn
the demised plot, then notwithstanding
anything in the Indian Partnership Act,

;e 9 of 1932, it shall alsoc be deemed tc be a

1932,

vinlation of the conditions of the lease.

(2) Lessees of plots whose leases
shall not be cancelled under clause (b}
of sub-section (1) shall be entitled to
a grant of fresh lease with effect from
the appointed date and renewal ' thereof
from time to time o©on such terms and
conditions as may bhe prescribed by, the
Government. ’

{3} The Lessees specified. in sub-
section (2) may, in lieu of renewal of

lease, opt for free-hold rights in res- -

pect of the demised plots of land by
paying a price eguivalent to 75% of the

Centray ‘market value as specified for the area
act 2 of in Market value Guidelines under section

1859,

47 (a) eof the Indian Stamps Act, 18D99.

L]
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(4} Upon the termination of the leases
or other arrangement inp respect of the
plot under sub-secticn {l1) the rights
and liablities as between the parties to
the lease or other arrangement in respeckt
of plot shall cease and determine, but
any amount due to the Government £fron
the aforesaid person under the lease or
other arrangement so terminated shall be
recovered as an arrear of land revenue.

4., (1) On termiration of lease or
other arrangements made under clause (a)
of sub-section (Y of sectien 3, a person
in occupation and running an industry on
the appointed date may apply for a fresh
lease in the manner prescribed.

(2) On receipt of an application
under sub-section (1), the Competent
Authority. may where he is satisfied that
the applicant has actually been using
the demised plot for industrial purpose,
and he deserves grant of lease, s5hall
grant a lease on such terms and condi-
tions as may be prescribed.".

4. In section 5 of the principallhct.
in sub-section (1},--

{a} (i) in sub-section_ (1}, for the
expression "under sub-section (1) eof
section 3 and where no fresh lease has
been granted under section 4, the person
in occupation of such demised plot™, the
expression "under clauses (a} and (b} of
sub-section (1} of -section 3, and where
no .fresh lease has been granted ta the
coccupant if any under sub-section (2} of
section 4, the lessee or the occupant as

Applica-
tion for
frash
lease.

Amendirent
of
sacbion S.
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the case may be of suvuch demised plot”
tshall be substitutead:

{ii) in the first proviso, for the
words "the person in occupation of the

demised plot,’, the words "the lessee or
the occupant as the case may be of such
demised plot,", shall be substituted:

, (iii) in the second proviso, for the
words "the person in occupation of such
plot”, the words "the lessee or the
occupant as the case may be  of such
demised plot" shall be substituted;

{b} in sub-sectien (2}, for the words
"Where the person in occupation of the
demised plot”;, +the words '"Where the,
lessee or the occcupant as the ‘tcase may
be of the demised plot" shall be substi-

tuted.
gfgmiSSiﬂn 5. Section 11 of the principal Act
section 1]_-shr-_'ll be omitted.
g?ﬂ‘iSSion 6. Section 19 of the principal Act
section lg_shall be ocmitted.
g‘;‘endm“t 7. In section 21 of the principal Act,

. *in sub-section {2), for clause {(e), the
section 21'_following shall be substituted, namely:-

"{e) revision of reat, premium, quit
;rent ‘from time to time and the collection
thereof or any other amount due from any

person in respect of the demised plot.".-

G. TRINADHZ RAO, '
Secretary to Government,
Leyislative Affairs & Justice (1/c).
Law Dewpartment.

¥

-\
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STATEMENT OF OBJECTS AND RELSOKNS

The Azamabad Industrial Area {Termination and Regulation
of Leasas) Act, 1992 (A.P. Act 15 of 1952) was enacted with
the main cobject in the Public Interest to terminate by law,
all eristing leases or other arrangements made or entered
irto in respect of all demised plots or porsions thereon in
Industrial Area, Azamabad, Hyderabad, to curb misuse or un-
auvthorised use of Government Land and to grant leases afresh
on uniform terms and -conditions. A series of Writ Petitions
were f£iled before the Hon'ble Bigh Court of Andhra Pradesh.
challenging the wvalidity of the said Act and the Hon'ble
Yigh Cours of A.P. in W.P.No. 121806/94 and batch upneld +hz
validizy of tne said Act in their Judgement &t. l12%th August,
1994. aggrieved by the said judgemesnt o the Eon'ble High
Court of Andhra Pradesh, some of the industrial csocupants of
the said Industrial area have filed Special Leave Pezitions
before the Supreme Court and the sarme is pending., While the
matters stocd thus, Government considsred that it is necessary
to wmake a special provision in the said Act, for revisiecn of
rent, civing Zresh lease-hold rights and termination of the

_existing leases hy following due procedure of shaow cause
potice ete., in the Adet. Agcordingly, it has been decided to
amend the said Act, suitably.

This Bil) seeks to give effect to the above decision.

N. CEANDRABABU NAIDO,
Chi=f Hinister:





